53 Written Answers " [15 MAR. 1976} to Questions 54

crusher illegally on a plot of railway land branches and Indian subsidiaries of fore-
al the Jorbat Railway Station causing | eign companies opcrating in India  and
hazards to the health of residents in the | engaged in consumer goods industries such
neighbourhood; and "ias (i) Bakery and confectionery (ii) foot-
) L. ) | wear (iii) pharmaceuticals and drugs (iv)

tb) if so. what action is being taken by | s ometics and toilet preparations (v) milk
the I.{allwavs to remove the crusher from 1products (vi) aerated water and (vii) ciga-
there? i rettes have been stndied for the last two

years, viz., 1973-74 and 1972-73. The
THE DEPUTY MINISTER IN THE | ratios of their profils before tax to total

MINISTRY OF RAILWAYS (SARDAR :;«sets and turnover are given separately
BUTA SINGH) : (a) Yes, a stone crusher ' fo the branches and the subsidiaries in
wus installed unauthorisedly by M /s. Pod- | the statement. [See Appendix XCV Annex-
dur Bros & Company in 1973 in a plot | yre No. 18.]
of Railway land at Jorhat Railway Station:'
leensed to them in 1963-69 for the pur-\ {¢) In so far as the high prices charged
rose of stacking stone products. by thesc companies are due to monopo-

(b) The licence of the party has been |listic trade practices, they may be regu-
cancelled ard action has been initiated ; lated under Section 31(1) of MRTP Act
aguainst the party for eviction from the and if the high piices charged are as a
Railway land. 'result of restrictive trade practices, they
@may be regulated under Section 10(a) of
the MRTP Act. Enquiries have been in-
i stituted under Section 31(1) of the MRT?
YAct tn case of three multinational com-
‘ ; panies for indulging in monoplistic trade
(,[73?(;' S;]VII{III Sti)\eULMin:;tlilMA%f SQ\TV, ! pr‘actices'. Enquiries have also b.een. in-
JUSTICE AND COMPANY AFFAIRS be | Stfuted in case of two other multinationals
leased (o state: iUT'ld(?I' Section 10(a) for indulging in res-
pleas 0 state: }mcthc trade practices.

(@) whether Government have conduct- |
ed any survey to find out the percentage | As regards drugs and pharmaceuticals
of profitt made by multinational com- | their prices are regulated under  Drugs
panics, which are selling consumer items | (Prices Control) Order 1970. The recom-
like tooth paste. tooth brush, telcum ; mendation of Hathi Committee on rationa-
powder and chocolate; lisation of prices of drugs aie under the

(b) if s0, the details thereof; and iconsideration of the Government.

\ [ ]

{c) what steps Government propose to | = )
tuke to compel these companies to reduce | Yanufacture of Gentamycin Suiphate
the prices of Lhese consumer goods?

Profits on consumer items

251, SHRI SYFD AHMAD HASHMI :

THE DEPUTY MINISTER IN THE Will the Minister of CHEMICALS AND
MINISTRY OF LAW. JUSTICE AND | FERTILIZERS be pleased to state :
COMPANY AFFAIRS (SHR! BEDABRA- !
TA HARUA); (a) and (b) The Depar[ment‘ (a) whether it is a fact that M/S Ful-
of Company Affairs has not conducted | ford are manufacturing Gentamycin  Sul-
any survey as such to find out the profi- | phate without licence;
tability of multinational companies which o e T
are selling consumer items like toaih paste. (b) whether it is also a fact that M/s.

tooth brush, telcum powder and chocolate.! Fulford and M/s. Indian Schering have

However, the profitability ratios  of the} been piven import licences for this drug
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while Indian companies are denied import
licences for the same; and

(c) if so, what are the reasons there-
for?

|
|

[RAJYA SABHA]

to Questions 56

Will the Minister of CHEMICALS AND

FERTILIZERS be pleased to state :

(2) whether Government are aware that

THE MINISTER OF CHEMICALS AND | certain imported life-saving drugs for Can-
FERTILIZERS (SHRI PRAKASHCHAND | cer and other fatal diseases are not avall-

B. SETHI) :
firms operating in non-organised sector are
not required to take industrial
under the 1.D.R Act.
and M /s, Indian Schering Ltd., have been’

operat:ng  in non-organised  sector and .
selling formulations based on imported |
Gentamrycin Sulphate.  Letter of Intent !

for formulations based on Gentamycin
Sulphate has been issued to M/s. Chemi-
cals Industrial and Pharmaceutical Labo- |
1atories Ltd. The question of import
iicence 1n this case would arise after they ,
have been issued industrial licence. H.AL. !
and Euphoric Pharmaceuticals have been‘
given ndustrial licences for production of |
formulations based on Gentamycin Sul-\‘
H.A.L. has been allowed impoit of ;
|

1

. phate.
Gentamycin Sulphate during the current
financial vear Euphoric Pharmaceuticals '

does nct appear to have uapplied for im-
port licences. The application of M/s.‘
Themis Chemicals Ltd. for production of
formulations based on Gentamycin  Sul-
phate is still under consideration.
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{a) to (¢) The manufacturing | 2ble in the country; and

(b) of so. what steps Government pro-

licences | pose (o tahe to ensure adequate su
pply of
M/s. C E. Fulford | these drngs?)
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